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THE 'MANIPUR SECONDARY ED,I{JCATIQN ﬁg}, 1972
(As jntroduced in the Legislative Assernbly of Manipur.

Ae - )
to bstablish & Board of :Secondary Educationto regulate, sﬁﬁervise and Prcamble
dewslophe;system of Szcondary Education in the State of Manipur;
1752 gEvaL. ST ; o :
It is_hereby enacted in the Twenty-third Year of the Re-
public. of India as follows:i—-

4928y This* Act my be called the Manipur Secondary Edu- Short title,
SRR I . - B - extent and

ca Act, 19720 - Cewme T g e comrl;xenco
meant, .

=@y I exfends to the whole ‘of Manipur.
-3 : It shall come into _‘foxb',c;p on such date as the State Govern-
mént. may, by notification in the. Official Gazette, .appoint.

ydity Education Board of Assam or Central Board of Secon-
o Bducation, New Delhi or any other - Board of Secondary
fucation or University shall cease to exercise its jurisdiction over
- the institutions of Secondary Education recognised by the Govern-
ment of Manipur} :

5, (@)  From the date on which this Act comes into force, the

Provided that the Secondary Education Board of ‘Assam and
Central Board of Secondary Education, New Delhi. shall. continue
to have the-same jurisdiction as now exercised by them over the
High/Higher Secondary Schools till such etime as the State Government,
by notification' in the Official Gaztte, may. appoint.

- .2, _Notwithstanding anything contained in_section ‘1, any Go- Atfli“i“.i&t‘
vegnment of -a State or Territory or Administration other than the ‘t"”‘;‘“’h
Gavesnment of Manipur may apply to the Board for being admitted other States
to,:the privileges of the Board and the Board may, subject to such and Admi-

" conditions as it may think fit to impose, admit such State or nistrations

Territory ogﬁA,dministrati,on to the privileges of the Board. %e:g;prg}
, ) f

5413, “In “this' ‘Act, unless there is anything repugnant to the dons
subject or context:— : , Defini

8y “Board” Means the Board of Secondary Education §es-
.. tablished under this Act; . B e 8 sl aDS

(b) «Chairman” means the Chairman of the ¥Board; | O A
V S

{5) - “Controller of Bxamination” meani the- “Officer :conducf
i ting -examinations: for the Boardi  ~~ - o4 1.8
") ~Hducation Department” méags. the Department of Edu-
“¥i%ation of the Government of Manipur; ' -

i




Incorpora-
tion of the
Board.
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(€) “Pund” means the Secondary Education Board., Fuad
constitated under this Act; R

(f) “Headmaster or Héédhiistress" means the head' of‘”t'
ching staff of a High O Higher Secondary School by
whatever name he or she is designated; o

(8) “High School” means a school or department «m
giving instruction jn Secondary Education rand: pipalings:
students for Matriculation or High School Leaving Ceorti-
ficate Examination; - - . S

(h) “Higher Secondary School” meuns & schoof or ‘
ment of a school giving instruction_in Secondasy

and preparing students for Higlier Secondary, . 4
Leaving Certificate Examinatio T ‘

n, »

() *“Managing Committee” means 2 Managing m
of a High School or a Higher Secondary ‘School; o

() “Primary Bducation™ means. education. impagtad i 4.
Primary or Junior Basic School ‘or its equivalént;”

(k) “Recognised” means recognised by the Board for’ the .
-~ purpose of admission to the privileges ﬁmM%*
prior to Tecognition by the Board, by - any Universig
established by Law in India or by any Board recog iseg
. by the State’ Government; . LT

() “Regulation” means a regulation made M by the Bogfd
~ under this Act;

7 (m) *Rule” means a rule made by the State-
under this Act; : R

(n) “Secondary Education” means such education ax-jsges
signed to meet the needs of the stage which follows
immediately the stage of Primary F&eaﬁg;ﬁ; and »r
cedes immediately the stage of Degree or Diplomaedi
controlled by any University established: by law i
or by a Board constituted ' by = Government: fer
purpose; Al RS

(oj" “Sécretarb”’ means S;ecx:i_tarjl of j:he Board -

; an
- (@) “Notification” means. a “notification: published, g -
@ ot Gazefte. 7 RS shed-tla. e

4. (1) The State Government shall, as SOOR as :may.be afjer
commentement - of the Act established by notification, " .a., Board g:
regulation, supérvision and development ~of S&ohdaky\"ﬂa“ucaﬁon in
accordance with the provisiem of this' Aet. R

. @ The Board shall, by the name ‘&f the-"miofﬁ’“ oo
seal, shall have power to acquire -and hold pr, .. heth

amd “imdfovable, to transfer amy propetty beld by, it ¢




m and “to do all other thmgs necessary for fhe purposc.
of earrying out its duties and functions, and shall by the said name
' be;sned.
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{ Bx<Qfficia Members :

t1y~‘Director of Bducation, Manipur —  Chairman.
(ii) Additional Director of Education {If any).

Wil) . Digecter of JHealth -Serviges.. .

(iv) Director of Technical qucatwn Qf crmted)

&) Dirsctor of  Industries,

Avi) . Dicector -of Agriculture, -~
Qi) Director of Research, Mampur

(vm) Dirgctor of Education of the Territories of other States

nd ar?dmlms&anons admitted to- the pnvileges of the
-1 o -

(ix) Deans of the Faculties of = Arts and Science, Gauhati
Wmversrty/ﬁmversrty ‘Centre, ‘Mampur

P

Members to be ‘nominated by Govemmnt |
* One “of the- ‘Inspectors of Schools.

s fEwo Haadmasters -and-two ‘Headmistresses .of High Schools
- and Higher Secondary Schools,

One of “the Principals. of noMeehmcal Coueges ;
~Qne -ofithe Paputy Directors. of Education: Department.

< Otte ‘nominee of ‘the- Gauhatx University.

. One nominee of the Jawaharlal Nehru Umversxty Centre.

:'Bwo.teaghers: of High Schools and ng;her Secondary Schools -
‘as secommended by .the Executive Compmittee "of ‘the All
‘Manipur Aided High Schools Teachers” Assocxatmn, ,

Qne Principal of a Teachers’ - Training qulcge.
LB méﬂa&mf a Pulyteéhmc .
Co-opted Members —

%Yhe - 3&1‘&3 shalt have power to co-opt-.not.. -more .than
~terh members ‘from ameng the dasﬁngu&he&adumtmnm

The Secretary shall be appomted by the Qovcmmcntwh all
siio %é) an ex-officio Member of the Boa qgﬁ

() ‘The Board shall “tonsist’“of the -folowing members,




Publication -
of namesof
the mem-
bers of the
Board.

Term of

Disqualiﬁ-
cation - for

membership. :

Resignation

of members

and casual
vacaacy, etc.
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6. The names of persons nominated or co-opted as menibers of
the Board, shall be published by notification by the State Governmgnt.

7. Term of Office of Members.: -

(i) 'Nominated members shall hold office for a term of three
years from the date of the notification- published under
section 6 and the term of office of co-opted members
shall terminate on-the same date as that of the nominated
members : ST TR

Provided that the State Government, may, by nqtiﬂcagign, in the

Official Gazctte, extend the term of the-office of all such members by a
period not exceeding ome year..= - . - e i

(i) Notwithstanding the expiry of the term of three years
specified in clause (i) the term of office_of the. outgoing
members shall be deetied-toextend to the date on which
the names of the newly nominated members are published
under section 6. 7

8. (1) A person shall nof be eligible for nomination or éo-option

asa member of the Board or of the Committees formed - by it,
if he/she— v : o .
(a) has been adjudged by a court of law-to.be of unsound

mind ; ,

(b) is an undischarged insolvent; ] :

(c) has been convicted by a court of law. for an offence which
is declared by the State Government to be an offence in-
volving moral turpitude,~as providedin the‘rules.

(2) The member shall be informed by the State Government/Board
that his/her ‘membership ceases with immediate effect, - -

: (3) All disputes relating to the eligibility of ‘any person for nomi-
pation” or co-option, shall be referred to the State @Government whose
decision on such matters shall be final. o

.9, (l) A member of the Board, other than an Ex-officlo -member
may resign his seat by giving' notice thereof in writing to the Chairman
and such member shall be deemed to have vacated his seat from the
date of acceptance of his resignation by the Chairman. :

(2) The State GdVernmént‘ may, by "notiﬁ;cation,” remove any no-
minated or co-opted member who remains absent from three consecu-
tive meetings of the Board without the leave of the Board.

3) In ‘the ‘event of a casuak. vacancy ocowrsing by resignation,

’<;;;:em§éal,' ‘death-or disqualification- of a member such vacancy shall be

- filled by nomination or co-option, as tho case may be, in the manaer
~provided i sections. < T s Tl e



(4). Any person nommated ar co-epted to fill.a casual vacancy
hmdiem%r‘th&ﬂnexmred porfion ‘of the. term of office of the
member in whose place he is nominated or co-opted‘

10. (1) Oi'dinary meetmgsh— The Board shall meet not less than

gﬁbﬁ%a yehr, .but four:months shall not- mtewene between» two successive
meetings.

(Z)e,ﬁpeexai meetmgs«——The Chairman may," at any txme, and shall
ason the_re qamsmon made by not less than one-third of the members

the"' Board other “than the ex-officio members and - on a date not
more than twenty-one days of the receipt of such requlsltxon, call a
gpec:a] meetting of the Board

(D Ewenty-one. days ,notneeshal} be . given for ordinary .meetings of
‘the Board and ten days matice-far spee1al meei,mgs, :

3

(1) TJlﬁ quorum ffzr every meeimg of the: Board shall be nine.

H2) Sub_yect to the provxsxons contained in sub-section (1) no. act
or proeeedmgs of the Board shall be invalid merely by reason.of the
cxlstence nf any vacancy among the members nf the Board

w the Chamnan, L
(u) ,the Sectetary and
(‘111) the Contnol}er of Exammatlons

(2) The Boatd may appomt such other nﬁicers .and employees as
it considers necessary for the efficient discharge of its functions under
&hi&;éﬁi msuch terms and eendxtxons as may be determined by regula-
Aiops.. . -

—

13, Subject to the. provisions-of this  Act the powers and dutnes
the Board shall. be as. follows, namely {—

(x} to prescrlbe courses of instruction for ngh Schools and
- Higher Secondary Schog;ls, -

(11) to conduct examinations - based” on such courscs, :

(ﬁl)" toadmit 0 its+ exammauone, on’ eondm,on. on  that
gfay e ‘peeseribed” by ‘regulations, candidates who have
pursued the prescribed courses of instruction and also
Jo _take _such -disciplinary - -action . against - _candidates
s ma ,y bﬁ m;eac;ibed by rggmom, «

" Meetings
of the Board

Officers of

the Board,

Powers and
‘duties of
the Board.



@) o deman& and teééive; SUGR -tecs a8 Y- Dytipiitully

Mt .puﬁlish.;l;q tesults of its examinations, ' .
-+ 4v) " to-gront - eartifivates - to “eandidates upassitig Wie. *cliifha-

tions, ‘ S
(vii) to nstitute.and award scholasships, ... prines.atc;
ili) to prepare, Publish and select ext 'books. adid - abig
- mehfary-bosks, ~

(ix) to 1a§ “down’ conditions of recogaition wmmu
) and Higher Secondary ‘_ Schools,

) to recognise High Schuoly: :and“Higler> Seséithi¢-Sehaols
) and to -withdraw :such recognition, ~ B
(xi) to take such disciplinary action as it thinks fit -ageinet

institutions ; as . prescribed by ‘segulstions, - .

xii) to adopt measures for study and examination of pro-
blems in the field of Secondary Education, '

(xiii) to advise Government on physical, moral an.g‘:ocial wel-
fare of students of recognised institutions, ;and %0 prese
w7 cribe ':"oﬂditidns of “thei’r”remdeftgfm.;md, discipline, -
© (xiV) to prescribe -Aecessary <quatifications 'of?”{reiéhefs“‘ih%y
nised schools,

@V} to" preseribed cotrrses -of fistruction o Eftfdef”igradt_latc
Teachers Training Institutions. .and to held ‘examinations
on such courses and to “award cerfiflcates,

(xvi) to recognise Under-gradliate"s’rééﬂéheﬁi “Traiding Institutions”
and to Wxthd;gwﬁ.m»gnl . ? :

xvii) to organise seminars and provide in service Feachers Traj-
" ming ‘courses, ‘ T :

AViil). -to -zeceixe -geants Arom. Goventeent | L T

FADLS iong Prom
private individuals or associations for ‘specific oriféaiiral
purposes, o

iexix)- <to “galt for veports from ‘the  Diractor -of s Ednca
the conditions “ofrecogrised institutions or of in
- applying. for recognition, I e
(xx) to advise Governnfert -~on -re-orgartisation ‘and -develop-
o, ment of Secandary. Education, . . SRR
,i;xi),,tq,zadyise .Government -relating to any. matterciwithin the
- ..oprovisions of 'this.-Act - on:whighthe Government may
Consiilt” the “Board, .
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'(nhi)’ $o institute by  regulations for the benefit of its officers

. ~ahdtothver-omployees such as pension, gratuity and pro-
vidint fund as it may deem fit in such' manner, and
mzm sach -eonditions as: may be prescnbed by re-
_gulations,

AN to- delegate -any -of its. powers to any Cowmttee £ans-
C L tigated -wades - this- A, :

(xxv) to ‘administer the Secondary E&ﬁcatién B‘Oar‘d*Fuhd

‘ Gmﬁv ea :receive; purchase and hold-any proper&yt ‘movable or- im- -
movablewhich may become vested in it, and' to dispose ofvaliz-
or any of ‘the” property, ‘movable belaagmg to it, andi>

!kéudﬁdaﬁ -offtrer-acts incidental or appertacfmng theresc.
to, an

M' % to-do. alt sucb aiets and things as  may be necossm;y,
“to° cary out the purposes ofthert.

14 Notwnths;andmg anythmg contained in this Act Powers o1
the State
Govern-
ment, -

(1) The SteteiGevernment shall have the-right to address the-
" Peart with- reférence to anything conducted or done by
the Bourd and to éominunmiédte s views:-on -any matter
with which the Board is concerned,

~(2) “Thie Bbard shall report to the State’ Gnvetnment sush agtion,.
if any, as it proposes to take or has taken upon the
o’ oG ithe ‘State Govemmen:. .

(3) Tur sw; -Govetnmiant-may after consultation. with the
Board issue such directions consistent with the provisions
of 4Kip.-Aect;- as. it imay . think: ﬁt; and tbe Board shall
comply thh such directions. DT -1

«ﬁ) Tige . Sfate Coovexpment ~may, b ardes in- writing specx-
«.x  fying tlieameasons  thereof; :suspent the: - -execution af any:.
' resolution or order of the Board, and-prehibit the. doing. -

of an act ardered to be. dope by -the. Board, if the
State Governmient: is-of‘tlie opiniow that such reselution, order

or act is in excess of .-the mwgm mﬁwgd upon the
Board by or under. this-Act,

fS) “YThe State Govetnmnt: ‘miay, affer  comsultation with the
- Dearitly

suspend var: remore ¥ sember-wiwse :contimvance as
;;mngber of the _Board. is consndered to be dcmmantal

‘intex::st ,of thc B‘oard'
lled Secondar itu-
e galled Sec by'y ﬁgﬁéﬁardfgndkgg Constitu
% ‘t m@ﬁo: j" . mc‘;txot
Beard

e s e i



Custody and 6, Al monejs at the credit. of the Fund shalf. be ke tin the
of he S’ Government Treasury or the State Bank .of India or. the 1

overnment reasury or the State Bank .of India;or.the  Manipur
condary Staté Co-operative Bank Ltd., as the Board may deterniine. )
Education ; Frermiite,
Board Fund, : L LEOTELE

Application 17. Subject to the provisions of this Aet" the fund shalf:%be
oftheFund.  gpplicable only to the payment of the -charges- and*expenses ‘incidental
- to matters specified in-this Act. ‘ C ety

. LTl 3 B
Audit of - 18- The. accounts of the Board shall.be audited only: by-such
the Ac} agency as may be specified. by the-Stdate Government;-and a copy
fg:“gg’rg of: the audited accounts shall. be submited by -the Borad to- the State
‘ " Government by such date each year as the State Government may specify.,.

Powers and 19. (1) It shall be the duty of the Chairmian to see that
:ll;xgieéh ai?-f ~the provisions of this Act and the regulation miade under it r-are
man, faithfully observed, and the' decisions-of the Board are duly imple-
- mented and he shall have all powers necessary for this purpose.

(2) The CGhairman shall have boWér’ to convene of the Board.

(3) When any emergency arising out of administrative business -
of the Board.requires,  in the opinion of the,Chairman, that “immediate
action should be taken, the Chairman shall take such action as he
deems necessary -and- ‘report this action to the Board at its next.
meeting. ' e

. (4) 71he Chairman shall exercise such other powers as  .may be

prc;scribéd"by the regulations. . S
dutiee” aod 20. The Secretary of the Board shall be the Principat Admini
the Secre. strative Officer, and shall, subject to the control of the Chairman,

tary. perform such duties as may be prescr‘ibed By r;gg‘nj&ign“s,j

P :“’Ff"n‘} 21. Other officers will have: such powers and-duties as may be
otllxlet;.;lﬁ;n prescribed by regulations, S R T |
Commi» 22 (1)’ The' Bodrd shall, for the purpose .of:.carrying: gut its

* committees, namely :i— o
() "Curriculum. and- Syliabus: Committee, -
@y Examination:Committee, ~
(iii) Physical Bducation Committee;
(iv) Giris’ Education; Committee, and - :
~(¥)* such” other ‘quﬁittepsr‘ as'may be- found necessary,
() Biery such Corimitice shall consist of ‘ich’ mémbers of
the Board and of such other persons as the Board may appoint.

). o1 ot iR A,

focs  of  duties and functions imposed under this Act appoint the following

TR T S T

() Bvery such“Committes except ,the Exbmination ¢

mily**co-dpt personis to be. .members to the ext
the members appointed o ifs
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+T- Ny Membeft: of such Comm;ttees shall hold office: for such’ tlme
WB@Q’G ‘may “determine. " -

p B 6} ‘Subject to ‘the provisions of this Act and the rules’ made
" thereunder the duties and functions of the Eommmees shall bBe

: w by regulatlons.

< B All matters relatmg to the exercise of powers conferred upon
-‘c -Boatd by this “Act which are by regylations - delegated to. any
comsittee - appointed under - section 22 shall  stand referred to
thest <Committee and the Board ‘before exercising: such - powers .shall
fewsive amd consider the report or _recommendation: . of. the com-
“‘ mth -respect to “the matter in question. 7 © -

VA2A (1) “The Board may make regulations for ‘the purpose of
mymx out the ' provisions of this Act.

21 @)y In - patticular and without prejudice to the: geuerailty of
-f&&iforegomg powers, the Board may make - regulatlons prov:dmg
lu" all or any -of ‘the following matters, namely.—

- (a) - the. “constitution, powers aud duties of Commnttees appomted
under Section 22,

(b) courses of study to belald down for different examxnatnons,

L6). ‘marks tequlred for passing in any subject and the examina-
ﬁu?b? as a whole, and for credxt and = distinction in -any
. ]ect

(d) qualifications, appomtment and remuneration of exam ‘
paper-setters and others, mers,

(e) Voonductmg examinations and publishing the results. “

_(f)_conditions of recogaition of High Schools and ngher,u

Sccondaril Schools, -~

w condmons under which candidates shall be admrtted to the
{25 exammatnons of thc Board :
(h)

) fixing of fees and charges in respect of exammanons,

(j) provident fund, ete. for the benefit of the em
pro 4, o employees of

(k) rate of travelling and daily allowances to the -offi
* members of the Board or Committees, non-official

(1) delegation of powers or assignmept of functions to Commxm
formed under this Act,

all matters which, by this Act, are to or may be
‘,m for by regulation § y provided

et
gated by the
Board to
Committees

Pewer .of
Board  to
make regu-
latiods. -

Provided that all regulations, alterations and revocations thereof v. '

~ shall be subject to approval by the State Government and published
in the Official Gezette.
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Woard o .28 Thé Board shall furnish 4o the State Govenment: sysh teporte,
f'“'n&:h T returns and statements and such other information - selating; to i mag
farns, ete, makier-ugder the coptrot~of the Beard .as .the State: Geverpment
to the State  BIRY.. réguire. : . o ’ T L

Government, '

“Boy £ - 26. If in the opinion ofthe State Government, the Board has
Wedaty;  shéwi “its ‘incompetonee to peérform,.. or‘:: pessistently. ;. made defauit
%'?9'99*?*2 Td< the performence’ of the duties imposed, -or:.exceeded  or shamd the
cittmigntny  POWRrs ‘Conféited upon it-by or umder 'this;Adt,  the: Sfate-Gerey
Board. ‘mest < shall: forrmulate da - writing -spevific ichasiges: agasast rthe Basl
‘inrespeéct of those -matters and - shall forward a:icopy of such chatges
to the Board with direction to.submit:any' commends-or exiiangsisme
{in reﬁ;pgst thereof- to thc~gsmteﬁqo¥e§gm¢n ,Within such period as
may be specified in this_behalf. After the ‘consi on -of the
comments or explanations of thé Boatd, “the 'State _ wmiy,

“if ipilthimks: fity:by ! natification supérsede:the Beard:and; thepafter
‘setemstitute ithe:|Beard <in ‘accordance:: with. the : PUOVISION  ofseckipn
3 and in every such:icase,.the State Gaveriiment:shal, -05:S00D A8 B
be, lay before the State Le islature a copy of the sdid potification

‘“togéth%rwith the statement ‘of the reasons_ which Uléd to “mich{*vecon-

stitution. , e ROTRT T

Vesting of Zl, Until the .Board is . reconstituted after supersession under
Bwrocongs  $6cO26, the ities and, powsrs af the , Baard shial 56" pebiormey

titution of  &fd Exercised “ by; and thé property of the ' Board: sBallivéit in such -
" person or authority as the State Government may sPetifiZ by notiffs”

-catipn. - o L ) B

power of 28. (1) The State. Government. may make :rﬁfl,  for carrying
State Go-  out the 'purpeses of 'this Ac?rp O IS, '%. e ?g N
make ruleh ) ANl fules under this Section. skl gbl%;beféte the
Manipur Legislative Assembly as soon as possible “after they are
. vfeaéfquirzsba& ‘be subject:: to, swehmndificationa; as.thie., Legls.
ative Assembly may make duting,sthe iSession,. i, W g%y Rre
%0 laid or the Session . immediately following. _





